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:ESOLUTION RE FREE COMPULSORY PRIMARY 
EDUCATION TO DEAF AND DUMB 

CHILDREN IN UNION TERRITORIES AND 
CENTRES FOR TRAINING AND RE-

HABILITATION OF ADULT DEAF AND 
DUMB PERSONS 

SHRIMATI SAVITRY DEVI NIGAM Uttar 
Pradesh): Sir, I beg to move ie following 
resolution: — 

"This House is of opinion that Government 
should take immediate steps to provide free 
and compulsory education in the primary stage 
to all deaf and dumb children throughout the 
Union territories and to start centres for the 
training and rehabilitation of the adult deaf and 
dumb persons by providing therein facilities 
for technical trailing in various crafts or higher 
education according to their capacity." 
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"Deaf children must attend school 
from 5 to 16 of age. They are accepted 
for admission from the age of 2 years if 
parents so wish." 

"(c) It is the duty of the parents to 
secure efficient and ful-time education 
for children of compulsory school age. 
Provision is made for children in schools 
established in various parts of the 
country. Some of these are under direct 
control of education authorities, others 
are managed by    private Boards 

of Governors but all are subject to 
instruction by the Ministry of Education. 
For suitable children, advantage is taken 
of facilities offered by the local 
technical, art and grammar schools." 

"Administrations and enterprises 
listed in article I above must employ 
without special formalities three per 
cent, of the deaf mute wage-earners." 

 

 



2621       Free education to       [ 29 APRIL 1960 ] and training of 2622 
deaf and dumb children deaf and dumb persons 

Everywhere the    deaf can go to the 
cinema paying half ticket." 

"Deaf get disablement allowance like 
other persons. They are free from 
income-tax and travel at reduced fares or 
completely free in buses, trams of the 
biggest towns as Helsinki, Turku, 
Tampere and other towns. 
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DR. W. S. BARLINGAY (BombayV. Because 

they cannot waste their energy in talking. 

Provision should be made for compulsory 
education for all children between the ages of 5 
to 16 years. 

At least one school for the deaf should be 
opened in every big city where provision for 
board and lodging should be made. 

Clinics centres for parental guidance should be 
opened in every big city and these centres 
should be attached to the schools for the deaf 
wherever possible. 

Nursery classes for deaf children should be 
opened and attached to the main schools in big 
cities. 

Schools for imparting secondary education to 
the deaf should be established on zonal basis 
and one such model school should be started 
immediately for experimentation. 

Uniform syllabus fixing the level of attainment 
should be prepared by an expert committee for 
admission to secondary schools for the deaf. 

Scholarships should be extended to deserving 
students for secondary education in the country 
or abroad. 

(8)Intensive vocational training 
should be started from VI standard for 
all the deaf students who are not 
taking up secondary education. 
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(9) Only those inspectors who are 
specialised in the education of the 
deaf should be appointed for visiting 
the schools for the deaf. 

(10) One teachers' training centre, 
recognised by Government, should be opened 
in each zonal area. 

(11) Arrangements should be made in the 
training centres for refresher courses for 
teachers of the deaf with a minimum of 5 
years' experience. These courses may be of 
three months' duration. 

(12) It is recommended that one sheltered 
workshop should be opened in every State 
separately for both s^xes of the deaf. 

(13) At least one vocational gut- 
dance and employment centre should 
be established in each State. 

(14) The Government should 
grant licences for the import of 
group and individual hearing aids. 
These should be supplied to the 
schools for the deaf at subsidised 
rates  free  of  duty. 

(15) Facilities for audiometric tests 
should be arranged in special centres where 
all the schools for the deaf of that area may 
avail of these facilities. 

(16) In every State there should be an 
employment exchange. A separate officer 
should be attached to every Exchange for 
getting the trained deaf employed in the 
different industrial concerns. 

(17) Particular attention should be 
focussed upon the social rehabilitation 
problems dealing with deaf girls and women 
by arranging vocational training - cum - 
production centres, which would prove a 
means to make them self-supporting. 
 

(18) Students leaving a vocational 
training institution should be helped 
financially by the State and Central 
Governments to start their own vocations in 
which they are specialised. 

(19) Every school and training centre for 
the deaf should have sufficient  arrangements  
of  materials   and 

extensive playfields of indoor and outdoor 
iames for the students thereof and trained 
instructors should be appointed  for  the  said  
purpose. 

(20) Each and every institution of 
the deaf should take special care of 
the health and physical development 
of the students. 

(21) Inter-school tournaments oi the d:af 
should be organised every year and the 
Government should assist in fulfilling this 
purpose. 

(22) Homes and hostels for the adult deaf 
and women separately should be opened in all 
big cities, such hostels being opened also for 
the old and infirm deaf people. 

(23) The Government should be 
requested to withdraw the restriction on 
import of such apparatus as audiometers, 
group and individual hearing aids, until they 
are being manufactured on a large scale in 
India. 

(24) We feel that up to now little has be;n 
done for the technical training of deaf girls. 
Therefore we recommend that provisions may 
be made for the establishment of schools of 
Home Science where they could be trained in 
those crafts which are essential to them after 
they have completed their classes in the 
elementary school. 

(25) Although we do fully agree 
that the Government is keen to help 
the deaf in India through its various 
departments and agencies and have 
been spending generously for the im 
provement of the general conditions 
of the handicapped, it has been com 
plained and usually noted that the 
majority of the deaf are not getting 
any real benefit, which clearly indi 
cates that the policy is defective. That 
is all due to the fact that the deaf are 
not taken into confidence by the Gov 
ernment. The real problem of the 
deaf has not yet been understood and 
authorities mix up the various pro 
blems of all the different sections of 
the handicapped, i.e., physically, soci- 

1 ally and mentally handicapped. They 
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commit a mistake in finding an impossible 
single way to benefit all. It is necessary 
therefore that different bodies should handle 
different kinds of work separately. For us an 
Advisory Council of the Deaf-mutes is the 
real need of the time. Such a Council must 
have at least 50 per cent of deaf 
representatives to win the confidence of the 
deaf as well and enough powers should be 
given to the Council to function properly. 
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The question was proposed. 

SHRI VIJAY SINGH (Rajasthan): Mr. 
Deputy Chairman, at the very outset, I would 
like to congratulate the mover and the co-
sponsors of the Resolution. They have done a 
signal service to all of us by focusing our 
attention on one of the most important 
humanitarian aspects of our social life. There 
can be no two opinions that the condition of 
the deaf and dumb, or for that matter other 
disabled human beings, requires our 
immediate attention and we must do as much 
as we can for them. But sentiments apart, we 
have to look at this problem from a practical 
point of view. What does this Resolution 
want, what can be done in a practical way and 
what recommendations should we make? 
Reference was made by the mover of the 
resolution just now to the fact that a lot of 
recommendations are made, but no effect is 
given to them. This is precisely the reason 
why I say that while making recom-
mendations we should bear in mind that only 
those recommendations which are practical 
should be made. Now, Sir, we are thinking 
about free and compulsory education of the 
deaf and dumb. No doubt this is a very 
important problem, and as the mover of the 
resolution has brought to our notice, various 
other countries in the world have done great 
work in this respect. She quoted the example 
of England, Finland and other advanced 
countries of the world. We certainly commend 
their example, but we must look to our own 
conditions here and see whether those 
conditions exist in our country or not, and 
whether we are in a position to implement 
those schemes in our country as we find in the   
countries      of   the  West.     When 

we see the state of education in our country 
and look at the conditions in the last ten or 
twelve years, we are at once struck by the fact 
that when the country achieved independence, 
we laid it as an objective before ourselves that 
free and compulsory education should be 
provided to all within ten years. That target 
we have not been able to achieve. Recently of 
course we are making great progress, but we 
must bear this thing in mind: when we are not 
able to achieve free and compulsory education 
even for perfectly normal and healthy 
children, will it be possible for us to give free 
and compulsory education for the deaf and 
dumb, which is a very technical thing and 
which will require too much of effort and too 
much of technical skill and expert teachers? 

DR. W. S. BARLINGAY: Is it your case 
that unless one hundred per cent compulsory 
education is provided for all these people, the 
deaf and dumb should not be looked into? 

SHRI VIJAY SINGH: I think Dr. Barlingay 
has not been able to understand me. Let me 
conclude my arguments, and after I have 
concluded my arguments I think his 
observations would have been more correct. 
Incidentally he proves only that we are 
wasting our energy in speaking. This is a 
subject in which I think, if he calmly thinks, 
much good can be done rather than by 
speaking. 

DR. W. S. BARLINGAY: We ought to be 
both deaf and dumb you mean. 

SHRI VIJAY SINGH: I trust that any 
institution which carries on this work of 
imparting education to the deaf and dumb and 
the blind receives liberal aid from the 
Government. As this provision already exists, 
I wish that the mover of the resolution had 
brought before us some such specific 
recommendations as what changes are to be 
made in the aid, what other special steps the 
Government should take to promote this 
education,    etc. 
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When the Government is already giving liberal 
aid to all such institutions that are engaged in the 
task of giving primary education for the deaf and 
dumb, I think there is vast scope for people to 
come forward and work in this field, and 
especially as the mover of the resolution was 
saying that she was also doing this work, we must 
all thank her and we must all be grateful that she 
is doing such a humanitarian work. 

Incidentally, Sir, I would like to point out in 
this connection for the consideration of the 
Government that there is a lot of exploitation 
going on in our country of certain human dis-
abilities. Certain deaf and dumb persons or blind 
persons or persons afflicted with leprosy are 
made to beg on the street corners or on the 
stations or other places. Instead of going to such 
an extent that we provide free and compulsory 
education for all these deaf and dumb, if we take 
effective st?ps to see that no such exploitation of 
this human misery is allowed specially in the 
Union administered territories or in the Capital of 
Delhi alone, I think it will go a long way. It is a 
miserable sight, when we go on the thoroughfares 
in this Capital, that certain deaf and dumb people 
or blind people or persons afflicted with leprosy 
are made to beg. We have recently seen articles 
in various papers to the effect that there are gangs 
employed for this purpose and that people make 
earnings out of it. This is indeed a very sorry 
state of affairs. As I was just saying, this is a very 
commendable Resolution and we must all support 
it at least for the spirit underlying it, because, if 
we just recommend that free and compulsory 
education must be provided and Government 
should take immediate steps for it, I do not think 
it will be possible for them to undertake such a 
task in view of the many tasks that are before 
them. But if modest steps are taken to see that no 
such exploitation of human misery is allowed, I 
think it will go a long way to meet the demand 
that is inherent in the Resolution. As I was just 
saying in the beginning,   I 

commend the spirit behind the Resolution, 
but so far as the actual steps are concerned 
I am afraid it will not be possible to give 
them practical shape in the immediate 
future. 

Sir, with these observations I conclude 
my speech. 
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"This House is of opinion that 
Government should take immediate steps" 
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"... should take immediate steps to 
provide free and compulsory education in 
the primary stage to all deaf and dumb 
children throughout the Union Territories   .   
.   ." 

"Immediate steps to provide free and 
compulsory education". 

Immediate steps to provide 'free and 
compulsory' education in the primary stage 
to all deaf and dumb children throughout 
the Union Territories, 
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NOMINATION TO THE  PARLIA-
MENTARY COMMITTEE ON THE RATE 

OF DIVIDEND  PAYABLE , BY THE 
RAILWAY UNDERTAK- | ING TO THE 

GENERAL REVENUES. 
MR. DEPUTY CHAIRMAN: Before I eall 

on the next speaker, I have to make an 
announcement. The Chairman has nominated 
the following six members to the Committee 
to review the rate of dividend which is at 
present payable by the Railway undertaking to 
the General Revenues as well as other 
ancillary matters in connection with the 
Railway Finance vis-a-vis the General 
Finance: 

1. Diwan Chaman Lall 
2. Shri N. M. Lingam 
3. Shri M. P. Bhargava 
4. Shri B. Parameswaran 
5. Shri Rohit M. Dave 
6. Prof. A. R. Wadia. 

RESOLUTION RE FREE COMPUL-
SORY PRIMARY EDUCATION TO 
DEAF AND DUMB CHILDREN IN 

UNION TERRITORIES AND CENTRES 
FOR TRAINING AND RE-

HABILITATION OF ADULT DEAF AND 
DUMB PERSONS—continued. 

SHRI N. M. ANWAR (Madras): Mr. Deputy 
Chairman, the hon. lady mover of this 
Resolution deserves a warm encomium for the 
examplary way in which, for the missionary 
seal with which, she came to defend the case 
of the deaf and the dumb. Believe me, Mr. 
Deputy Chairman, I do not think there can be 
two opinions on this issue. I am sure that the 
appeal which she has made in the cause at the 
deaf and the dumb will not tell OM deaf ears. 

Mr. Deputy Chairman, this has now given 
me an opportunity to bring to the attention of 
this House that the problem of the 
handicapped, particularly of the deaf and the 
dumb, is not so easy as it is imagined here. I 
have myself specialised in this study as part of 
Educational Psychology. I have visited many 
centres overseas and I have seen how this 
problem of the deaf and the dumb has been 
tackled in the universities of Cambridge and 
Oxford. 

[THE  VICE-CHAIRMAN   (SHRI   SANTOSH 
KUMAR BASU)  in the Chair]. 

It is true that as part of compulsory 
universal education the deaf and the dumb 
also come in, particularly in the age-group 
which has been envisaged for compulsory 
education. But then, Mf. Vice-Chairman, 
there are many more urgent problems that we 
have got to tackle. 

I believe the hon. lady mover of this 
resolution will herself concede that in matters 
educational there is a provision in the 
Constitution, amongst the directive principles, 
according to which we have got to provide 
within a certain period—I am afraid that 
period it already drawing towards its close—
for free and compulsory education at the 
elementary stage. That has not yet been 
fulfilled. It still remains one of the ideals of 
the Constitution. 

The framers of the Constitution have 
rightly indicated that the Government, both 
here and in the States, should have to give the 
topmost priority to see that education becomes 
free and compulsory as soon aa possible. That 
ideal still remains to be realised, and I am 
afraid it looks like a mirage that is receding 
further and further as we are approaching 
nearer and nearer. I think it is entirely a 
problem of finance and, I am afraid, like many 
other schemes which founder on the rock of 
finance this problem of providing free and 
compulsory education may, unless it be that it 
is allowed to take several years to realise that 
ideal, as well meet the sane fate. 
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